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ORDER

T.C.p. No. 642/I&BC/NCLT/MB/MAH/2OU
1. The Learned Representatives of both the sides are present.

2. The name of the IRp to be proposed by the petitioner/Creditor.

3. Rest of the formalities are stated to be completed.

4. No Reply or dispute so far raised from the side of the Respondent/debtor.

5. On receiving the name of the IRp the petition shall be decided on merits.
6 Duly communicated to the Respondents. The matter is fixed for finar decision on
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Member (Judiciat)
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